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these years. It is, therefore, an oppor-
tone time to appoint a committee to study
the working of the sugar industry in the
context of the demand for nationalisation
of sugar undertakings in certain areas. The
scope of the enquiry would be left suffi-
cieatly wide to enable an enquiry being
made into the causes underlying the pre-
seot demand for nationalisation of the
sugar industry and the manner in which
the various problems relating thereto may
be tackled. The committee may go into
the factory-grower relationship, the pay-
ment of cane prices, returns to the factory,
their working and performance, the condi-
tions of the plant and machinery and other
rclevant matters. In dealing with sick
mills, the Committee can suggest stepe
which will help improve the working of
thesp mills, In dealing with the sugar
industry in general and with the sick mills
in perticular, the committee should assess
the financial, administrative and managerial
-problems involved as also the organisa-
tional structure necessary to implement the
recommendations of the committee. I pro-
pose to set up this committee very quickly
to go into the entire question of the sugar
industry and make recommendations,

SHRI S. M. KRISHNA : What is the
period within which they should report?
Kindly indicate,

SHRI JAGJIWAN RAM : We have not
thought of the period, but it will be a
reasonable period.

SHRI RANGA :
1oclude some genuine
cane growers also?

Will that committee
representatives  of

SHRI JAGJIWAN RAM : Yes, of course,
that will be very important,

SHRI K. N. PANDEY:
workers,

Also the

SHR1 JAGIIWAN RAM : Yes, workers
also.

SHRI N. K. SOMANI: There is one
important ‘tem that the Minister has not
elucidated. The export quota will lapse
unles; we perform accordingly. So, we
want to know what he thinks of it.
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SHRI JAGJIWAN RAM: Of course,
next year we expect that we will have
the record production of sugar in this
country. We will have to encourage con-
sumption and we are also examining the
possibility of exporting sugar,

17.39" uws,

DISCUSSION re. FALL IN PRICES OF
SUGAR AND GUR

SHRI CHENGALRAYA  NAIDU
(Chittoor) : About two years ago, the
cane growers were having a very hard
time. The Government came forward
with partial de-control of sugar with the
good intention that the cang growers must
get some decent amount, [ must congratu-
late the Government and the Minister for
it, but in working it has not succeeded. The
Minister clearly said that the cane growers
must be given Rs, 100 per tonne minimum -
because 40 per cent of the sugar was
allowed to be sold in the free market by
the mills, In many cooperative mills Rs.
100 was given that year but only the
private factories have not implemented it.
When the cane growers represented to the
Government, the Government said that they
would compel them to pay, but have not
paid so far. Only the private factory-
owners made crores of rupees of profit.
Then, last year, the Government, instead
of compelling the factory people to pay
Rs. 100, reduced the free market sugar
quota from 40 per cent to 30 per cent,
and when they did so, the factory people
said that the Government have reduced it
to 30 per cent and we are mot able to
pay anything except the minimum price.
Then also we wrote to the Government
that the factory people must be compelied
to pay Rs, 100 as the minimum, but the
Government kept quiet.

Now, this year again, the season has
already  started. Government always
sleeps till the cane-crushing is over and
in the end they come forward with an
announcement of some policy only to bene-
fit the factory people. I am very sorry that
the ..zricuiturists Tive got two enemies :
one is the pests and parasites which affect
the crop, The other is Government with-
out a heart. I say that two years back
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the Government had a heart and good
intenlion. Last year and this year, the
Government has no heart, They are not
sympathetic to the people not only this
year but also last year. 1 am not telling
this because I am on this side and sitting
here. You never compelled the factory
people to pay Rs. 100 as the minimum.
You promised that though the price b
fixed at Rs, 73, we will ask the factory
people to pay because they ' are gelting
huge profits, and you said you would com-
pel them to pay, but you never com-
pelled them. The only way is to fix the
price at Rs. 100 as the minimum. If you do
pot fix the price at the minimum of Rs, 100,
the cane growers are going to discontinue
sugarcane growing and they are going to
take up some other crop. When they take
up some other crop, the acreage of sugar
will become less. and the less the acreage,
the less would be the production of sugar,
What we experienced during the last three
or four years back will be experienced by
us again, and you will have to import
sugar also from foreign countries if the
Government do not come to the aid of
the farmers. This is my sincere feeling.

If you compare the prices fixed for the
cane growers, with the prices of other
commodities, whether it is wheat, paddy.
oilseeds, whatever it is, what is the posi-
tion 7 There is the fertiliser tax; land
tax; water tax; electricity and diesel oil
tax : all the taxes have been increased
And you say you have so much sympathy
for the agriculturists. ILast year, the Prime
Minister increased the fertiliser tax: you
never came to their aid. (Interruption).
Morarjibhai, Shri Jagjivan Ram and the
Prime Minister jointly took that decision.
We oppose the then Finance Minister, Shri
Morarji Desai, also in the party meeting.
We opposed the Prime Minister. We
requested Shri Jagjivan Ram to come to
our nid and oppose it, but he has not
come forward to help the agriculturists.

SHRI SONAVANE (Pandharpur) : Shri
Morarji Desai did not listen to the whole
House even, (Interruption)

SHRI CHENGALRAYA NAIDU
I am not taking credit for it. The Mem-
bors who are sitting both op this side and
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on that side, we all represented. We all
protested about the fertiliser tax, I do
not take credit for it; 1 give the credt
to the other Members sitting over there
also. This was the position. What is the
percentage increase in the price 7 What
is the purchase price of other commo-
dities 7 The price of cement has gone up;
the price of oilseeds has gone up. The
taxes have gone up. Now, you have asked
the State Governments to increase the
land revenue. They have increased the
land revenue. water cess, everything. When
the prices of these things go up, it is
necessary that the cane prices also should
go up, comparatively, when compared to
the other prices. When the other prices
go up and when you do not increase the
price for the cane. there is no  justice.
1 know you have got sympathy for the
kisans, because you arc vourself a kisan.
Though you sit on that side and | am
sitting here, T do not blame you. Now
you have become the President of ths rebel
Congress, but still yon are a mlinister.

AN HON. MEMBER : We are the real
Congress.

SHR] CHENGALRAYA NAIDU : You
may resign the ministership. Please do
something good when you leave this posi-
tion. I do nol want you to resign, But
if at all you are resigning, please do some
good work befure you go for the agri-
culturists.

The price of molasses  was fixed in
1941, At that time the British Govern-
ment introduced control on molasses be-
cause they wanted it for the factories for
some synthelic manufacture. Whose grand-
father’s properly is this?7 We are the
owners of it. The present price of Rs, 7
is not enough even to cover the storage
cost 1f you de-control it, the price will
go up to Rs. 500 per tonne and then with-
out increasing the price of sugar, you can
give a minimum of Rs. 100 to the agri-
culturists. If you do not do this, what-
ever you say on behalf of the Govern.
ment will be only lip sympathy and shed-
ding of crocodile tears,

MR. DEPUTY-SPEAKER : His time is
up. Only half ap hour bhas been fixed
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for this discussion and I have a large num-
ber of names with me,

SHRI RANDHIR SINGH (Rohtak) :
Half an hour for a discussion on sugar-
cane price is shameful. At least 2 hours
should be there. The minister can reply
tomorrow,

MR. DEPUTY-SPEAKER I am en-
tirely in the hands of the House. We
have a half-hour discussion at 6.00 P.M.

SHRI CHENGALRAYA NAIDU: It
can be taken up at 6.30. This discussion
can contimue till 6.30,

MR. DEPUTY-SPEAKER : Mr. Jha, do
vou agree to the half-hour discussion being
taken up st 6307

SHRI SHIVA CHANDRA JTHA
( Madhubani) : Yes.

MR. DEPUTY-SPEAKER : This dis

cussion will continue till 6.30,

§ qETHET medt  (277E): At
A1ee & wiAw F A1E, fa A1 aeqy
& MA E, IAF ATAT FTA & JAT@

A9 FAN Ao 787 A1 wqfafa 2 I @
AHT ST AT 1 ATHAT |
MR. DEPUTY-SPEAKER: We have

now decided to take up the Half An Hour
IHscussion at 630 pm. Let us uy to
conclude everything before that

SHR! CHENGALRAYA  NAIDU :
Wherever there are two or three  sugar
factories, m each such district there should
be a papermanufacturing plant so that the
factory-owners may get a little more
mooey asd thcy can spare more money
for the cane-growers. If these things are
not dooe, T fear that the sugarcane
crowers may switch over to cultivation of
<ome other crop.

Government arc now collecting Rs. 105
crores every year by way of excise duty.
What right have the government got to
collect so much money from the agricul-
turists ., Furst of all, they must give some
mopey 0 the cano-growens so that they
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crop and then collect
But they are not
prepared to do that. The cane-growers
are exploited on the one side by the
government and om the other side by the
cane-growers. s it right, is it fair for the
government to do it ? So, I would appeal
to the government to reduce the excise
duty a little and increase the minimum
price to Rs. 100,

can grow their
money from them.

All this talk about the free market is

bunkum. It is being continued omly to
help the mill-owners and not the cane-
growers. I would say that this free-

market of 30 per cent of sugar should be
stopped immediately. Let the governmeat
take such a decision and let the govern-
ment increase the levy price from Rs. 164
to 190 so that the factory may be enabled
to pay a minimum of Rs. 100 to the cane-
growers. When you are prepared to raise
the prices of all other agricultural com-
modities, why are you afraid of raising
the price of sugar a little ? You can raise
the price of sugar and fix a controllad
price for the entire sugar. I do not want
this 30 per cent free market and so on.
If you increase the price to Rs, 190 or
195 the factory people would not lose and
they would be able to pay a minimum of
Rs. 100 to the cane-growers.

Coming to sucrose content, it is more in
some arcas and less in some other arcas.
The price of sugarcane should be fixed on
the basis of the sucrose content and the
decision about the sucrose content must be
taken by some technical people appointed
by the government and not by the facto-
ries. If that is not done by an outside
body, the factories will exploit the sugar-
canc growers

Now the cost of lahour has gone up.
When the price went up to Rs. 100, the
Iabour demanded and got higher wages.
But now the price has come down to Rs.
T73. But the growers are not able to re-
duce the wages of labourers, Tt is well
known that once the wages are increased
you cannot reduce it. We hear that the
government is contemplating the appoint-
ment of a Second Waee Board. So, there
Is every likelthood of the wages golng up
still further. Keeping all this in mind, T
would appeal to the government to come
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Restrictive
MR. CHAIRMAN: I shall put
amendments Nos. 434 and 435 to the
vote of the House together.
Amendments Nos. 43¢ and 435 were
put and negatived.

MR, CHAIRMAN: The question is:
“That clause 13 stand part of the Bill”.
The motion was adopted.
Clause 13 was added to the Bill.

Clause 14—(Orders where party con-
cerned does not carry on business
in India.

SHRI N. DANDSKAR: Sir, I
move:—

Page 11, line 24—

for “substantially falls within”
substitutes.
“constitutes” (208)

1 have been trying to understand
what is meant by “gubstantially falls
within monopolistic or restrictive
trade practice”.

Now the ‘monopolistic and restric-
tive trade practice’ has been defined
in such an extra ordinarily wide
terms some of which I endeavoured
by my amendments to improve.
Naturally they were not accepted.
The ‘monopolistic practices’ as well
as ‘restrictive trade practices® have
themselves been defined and if any-
body says in reference to these terms
that This Is a monopolistic practice,
“then it would also fall within the
‘restrictive’ or ‘monopolistic’ trade
practice in view of the extremely
wide definition given to these terms
in the Bill. This clause should read:

«“Where any practice constitutes

monopolistic or _ restrictive trade

practice........i -

and not ‘substantially falls within’.
Otherwise, the objective is achieved
by the wide definition of ‘monopolis-
' tic’ or ‘restrictive’ trade practice. If
you maintain ‘substantially falls with-
in’, then anything can come. There-
“fore, my amendment.

SHRI KANWAR LAL GUPTA: I
- beg to move:—

Page 11, line 24—

omit “substantially” (330)
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. DECEMBER 18, 1969

ﬁqﬁmmaﬁﬂﬂﬁ?’fmﬁﬁﬂéal
gaEaT wes & fam 7 A8 duRe
@maﬁsmmﬁmaz'f‘wﬁm
ar srfaTe <@ T & fo fwl & an
ﬁaaﬂ%faag“aaﬁﬂ?ﬁ”%ﬂtﬁﬁ
& are @ F2 2 fr “mEeeen T &
St aErd @w @ 9= 2 A, A A
‘el & T G WAL ST S
wa@fﬁm,agw%ﬂaﬁammﬁml
gﬁim‘iﬁmﬁmﬁqﬁ qraz
wmﬁg&ﬁmmwﬁim
fir T 9T A HIE |

ATt wENER © TEET e dt AR
HFE )

Y maT W A o TR AL,

ST GLETX A aFTEE A HL | G o

ot g A e & | ey @ 4 AR
“rarererely” FT TET o T & ! EEw
w8 e wE & | e fR & e
f%m%,eﬁamﬁwé’rwﬁa’h:ma@f
fwar 2, Tt IgaT gre f@ar S@ | =
Gt A 9% gre faar o | a8 T
Svar g i et A1 “aaEsadl 9 T
oot 2 &1 o wE fet 1 g fer o

SHRI F. A. AHMED: Here the
question is whether the phrase ‘sub-
stantialy falls within’ should be
replaced by the word ‘constitutes’,
Nowt, the hon. Member has himself
suggested that so far as the two
terms are concerned, the word ‘con-
stitutes’ will suffice and ‘substantial-
ly falls within’ is a very wide term
and that is why it has been specifi+
cally used here in the place of the
word ‘constitutes’. So far as ‘sub-
stantially falls within’ is concerned,
it qualifies any thing which may fall

L]
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SHRI RANGA  (Srikakulam) : Mr.
Deputy-Speaker, Sir, I would like to do it
to raise my vojce to appeal to our sugar-
cane growers lo reduce the area wunder
sugarcane and, in that way, protect them-
selves {rom the vagaries of this Govern-
ment, the State Governments, the mill-
owners and other people.

THE MINISTER OF FOOD AND
AGRICULTURE AND LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI JAGJIWAN RAM) : T agree with
you.

SHRI RANGA: 1 hope, my other
friends also who arc intcrested in Kkisaos,
in kisan welfare, will join me in carrying
on a regular campaign to see that this
area is reduced. Then alone this Govern-
ment will be sensible enough, wise enough,
to agree with us in regard to all the
suggestions that have been made.

The cost of inputs should be reduced.
They have not done it. The excise doty
should be reduced. They are not willing
to do it. Last year, we had scen the fatc
of our Members here, speaking as private
Members, asking for the abolition of the
fertiliser tax. My hen,  friend, Mr.
Sonavane, was saying that they all wanted
it to be abolished. Yes, And all thes
Ministers also must have waated it to be
abolished. But, nevertheless, their Cabi-
net insisted upon imposing it and it was
imposed. This is what happeas. As indi-
viduals, we are all very sincere. But when
we get into groups, we go by the group
spirit.

My hon. friend, Shri Jagjiwan Ram, like
myself, is full of good intentions, To
labour, he will say, “I am with you.” To
peasants, he will say, “I am with you."
To mill-owners, he will say, “I canpot go
against you.” This is what bappeas, He
was accusing the Jana Sangh. What about
their Government 7 Woen Tandit Jawahar
j.al Nehru was the Prime Minister, their
own Minister, in-charge of Civil Supplies,
was the Treasurer of the Congress party
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and be imposed, what they called, a pri-
vate levy on the sugar manufacturers.
‘They collected it for the Congress. 1 was
then in the Congress. 1 was one of their
lesaders and protested against it. Put
nevertheless, that was done.

SHRI JAGJIWAN RAM : I have not
sald anything like that. 1 have not said
amything about any subscription,

SHRI RANGA : He was accusing the
poor Jana Sangh. Mot only the Jana
Sangh. If the Jana Sangh, the rebel Con-
gress, the Congress (Organisation), the
Swalantra Party, the Communists, privately
and secretly, all these parties, are beholden
lo the sugar manufacturers and other
manufacturers also. ... (Interruption).

SHRI UMANATH (Pudukkottai) : We
ure not with the sugar manufacturers,

SHRI RANGA : He says, “You are
yutting some money.” ‘Therelore, .1 am
prepared to take the blame. After all, we
have zot to collect money for our political
fupds. Uofortunately, we have got to col-
lect, directly or indirectly, from all those
people who have got money, in this
country. But in spite of it, we have got to
do justice to these people. Kisans will be
able to get their due only when they are
able to stand on their own fect and they
are talking of reducing the area under
sugarcane.  Already it is happening.  The
price of sugar has come down from Rs.
100 to Ry 70. Worse than that the prices
have gone down to Rs. 60 at the door of
the peasants. You come down to South
tadia, I will be able to prove it 1o you
What will be the result? The result will
he less collection in excise duty next year,
less  peofits for the mill-owners—not as
much as they have been getting—and less
for everybody and much less for poor
preasanty and their labour. My hon, friend,
Shri Naidu, was correct when he said that
labour wages in the countryside have
gone up and they cannot be reduced. 1
am giad that they have gone up and they
caopot be reduced and they ought not to
be reduced. At the same time the Kisams
cannot very well be so unsocial as not w0
be able to organize themselves and expect
ooly the Iabour to suffer. They must be
prepared to pay well enough for the labour
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and at the same time fight with the mill
owners as also with this Governmeat,

My hon. friend has been talking about
mixed economy and naliopalisation, Why
should they not take over the se—called
sick mills? Nobody bothers. Even the
mill-owners are very anxious. Let them
have a committee to determins this. 1
have po objection. They are not wedded
to nationalisation nor am 1 wedded to
private enterprise alone. We want that
thing should be done which would prove
Lo be beneficial to the whole country and
also to all interests concerned 7 If by any
chance they were to suggest that the in-
dustry be nationalised and they can prove
it to be beneficial, we will certainly oot
stand in their way. Not even the mill-
ownpers, because they will get their com-
pensation anyhow. Therefore, that is not
the point. The point is: are you willing
to do justice to the kisans or mot? Till
now the Government was very kesn in
doing justice to the mill-owners as also to
the industrial labour. But #0 far as the
kisans are comcerned, there are oaly good
intentions end a minimum price is fixed
and then, afterwards, as my bhon. friend
says. it is the State Governments who have
got to enforce it

My hon. friend's party is in charge of
quite a number of State Governmentr, Let
them set an exampie.

lLastly, my hon. friend is goimng to be-
come, as they said, the President of ooe
of the two Congresses and it may be rebel
Congress or it may be Organization Con-
vress, but certainly it is not Organization
Congress. Tt is a kind of a rub, T am
sorry, for him who is going to undortake
this responsibility.

SHRI JAGITWAN RAM : Acharyaiji,
come back,
SHRI SONAVANE  (Pandbarpur) :

Members who have already spokea bave
talked about oaly sugar ijodustry. Mr.
Naidu also, T am sorry, failed to meation
about the gur industry.

W SHRI M. N. REDDY (Niamabad) :
He has left it to you
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| because if they are patented, they
ally get disclosed to one’s competi-
5. Very often, the capacity of an
dustrial unit which produces things
a particular qualily or specifica-
n, is dependent upon its own tech-
cal research and development re-
Its which have given it certain
rmulations and techniques and pro-
gses which it uses for the purpose
f manufacturing things. Those tech-
lques can also extend to techniques
f marketing and distribution and so
g, What I am suggesting - here is
hat no order passed in respect of
ionopolistic on restrictive trade prac-
ce should require a person to dis-
lose his particular formulations or
gchniques to third parties,

'SHRI RAGHUNATHA REDDY:
'he Monopolies Commission will pass
ts orders under clause 13. It is
flearly stated there that no order
passed by it shall be inconsistent
with the proviisions of this Bill.
Therefore, there is no need for such
apprehension as the hon. Member
has expressed. So, new clause 15-A
Is not necessary,

SHRI N. DANDEKER: I did not
follow him. Does he mean that the
pommission cannot issue such an or-
der?

' SHRI RAGHUNATHA REDDY: It
can issue only such order as are not
inconsistent with the Act.

' SHRI N, DANDEKER: Where does
it say so? It is because the wording is
‘that it can issue any order not incon-
'sistent with the Act that I want to
make it inconsistent with the Act for
'the commission to issue such an
order.
SHRI RAGHUNATHA REDDY:

Ttherﬁ: is no need for such provision
- at all.

SHRI N. DANDEKER: That is
precisely the point that was raised
‘earlier. The commission is entitled to
' pass any order ngt inconsistent with
. the Act. Unless it is inconsistent with
' the Act for the commission to require
- aperson to disclose a private formula-
 tion or process, the commission can

require its disclosure to third par-
- ties. It is precisely the argument
- which he is urging which I am also
LjJ(D)2LsS
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Bill

urging for insisting on this namely
that any order made by the commis-
sion to disclose to third parties pri-
vate formulations should be inconsis-
tent with the Act, so that the com-
mission may not do it.

SHRI RAGHUNATHA REDDY:
The commission will have to see whe-
ther any particular order that it
passes is or is not inconsistent with
the provisions of the Act.

SHRI N, DANDEKER: I am mak-
ing it inconsistent.

SHRI RAGHUNATHA REDDY:
The commission is bound to act’ with-
the Act, and, therefore, i1t is not ne-
cessary to have such a provision.
The commission must be free to in-
terpret the provisions.

MR. CHAIRMAN: I shall now put
amendment No, 211 to vote.
Amendment No, 211 was put and ne-

gatived.

MR, CHAIRMAN : The question is:

“That clause 16 stlzlmd part - of the
Bill”.
The motion was adopted
Clause 16 was added to the Bill.

Clause 17 —(Hearing to be in public
except in special circumstances.)

SHRI KANWAR LAL GUPTA: 1
beg to move:
Page 12,'after line 14, ingert

“Provided that the Commission
shall record the reasons in
writing for such actions.”
(332)

SHRI S. KUNDU : I beg to move:

Page 12, line 7, after ‘so’ insert ‘in
public interest’. (436)
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“Provided that the Commission

shall record the reasons in
writing for such actions.”
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SHRI K. NARAYANA RAO (Bobbili) :
Mr. Deputy-Speaker, Sir, 1 would like 10
confine myself 1o the nature of the sugar-
cane industry. “The hon. Minister has
stated about the complicated nature of
this industry. Various interested groups
are intimaicly involved in this, Sir, we
liave to take o consideration these three
tactors, namcly, (i) the cane grower; (ii)
the producer and (i) the comsumer, What
was happening 1 very recently was that
the cancgrower was neglected.  Ewen  the
consumer is hit hard by price mechanisa-
tion. It has come mto the  picture ot
various poin!s. We must make an carnest
and honest cifort to find out what is wrong
where.  ‘The machinery involved s not
very complicated.  The primary  preduct,
that is. sugarcane may be tiken to a place
which s ncarer, about 30 miles. About the
totality of the indistry you can very easily
assess, “There o the praduction aspect. All
there are Factoss which are hnewn and can
be assessed The primary product proces.
we hnow, ihe nature of the costing  we
know and we can anticipale the relative
rate of profit that should be given to the
producer™. Bul even in spite of this, an
honest attempt has not been made to assess
all these factors. Now an honest and car-
nest attempt should be made taking into
nccount the totality of the conditions and
in an indicative fashion s<ecing to it that
a fair price is piven to the agriculturist
amd n fair price is ensured to the comsu-
mers o who constitute the bulk of the
totality of cur pomi'ation,

B awaw fag (traga) cwvwm
[T WAT, T wTRA e w07 wEr
o1 7 qear’s A F A FA A
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& gg arax e ar fs I few arfasm
@ U foqew ¥ S WY & T &
fawrs dawm foan ardam & oA
S § fr feex fawr afewm
gyt &t wf 7 & aver W AWl W
frlrg wrar @ o1 FAC A §, B
B2 TR E 9g 91§ &9 &0 T
T ¥ @ §, TR § Iew & faers
¥ @ A A o g g fe oW
g 1 &4 9T &1 7€ T9q 9T AW
¥ WE I & fawTe TR N0
o T Y § A 39 & faw @ a7 @)

Y

st TR We meR (gr9E) | IW-
sTw oY, IeR AW F A fgem §
ot Y el ®1 TTE T &
gag & wr ot & 7 ¥Aw gwmE
qife fer § afexs €@ &&4a 7 3%
FTawy o forr @1 THY AV F eeT ®9
¥ FgAT TFAT § | TGEE F A
T Z1fA FY QA & 2 FH A T2 T8
arfea famm &, g srfsmar qre fered
& aedww § a2 420 § fr e Gl
FT TR FOOT 31 Ard | g Jfemm
7y 3 Fr wre faelt & Frat st
§o1 WX AT AT S AATT § IA X
afav-a-afas wfafafs g Fa=w g@
&Y syfyaat & gial A &) ag @A A
@ afew faq & wai o ag a7 0|
w8 § ag T & ;s @R T
@ YA & UEHTO & g0 AW
&1 qutar ag § gk ’w 7 % €@ www
e ¥ WY T w9 § 5 9 e A
o€ & 958 § q@ AT I9 & Wi
Wt 7 ¥ WIE ¥ AT Far afEw
U R A F7AT a8 §, TEH N AA W
S¥T &Y OF JY A% T A ara AT
Y QT TH A G F5 AT R Q919
fem @1 | &% e 41 [ A ifag
7 TF 35 IX FH-H-FW AW W WTE
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A FF § T3 7 T 35 ¥ IEH
smw % Sifwe FfF A+ forg w 7
o ¥ faFdt § TR A 9 F[OT X
o w1 fagar G § = AT | 99
73 Ofar) 3gd faw wfawi st
s Ag e AT frewt w7 oW
A §¥ fasr AT 3T AE s
v WY ¥ wer B o farmeY Y 59 T
# form Aqr= Frfom) feet 1 & Wi
arrfar ot & fv 2y - o e & g
Y doiT w67 ? o 3% fax W favr
at afru g a9 &1 7avd FAT) TEW
forrr FT R ?

FE A A qU g g v 9w
AT T AT g AT I ? AT
Tw & feafr & s e g 5
¥ & 773 77 Sfawy & sy §y faw
¥ frama w1 qx o g wan &) &fe
ax 7g T& N farw w7 wfea F oA
amer ¥ At Ag §Y Arar &)

st st oW ;- RF wfraw Al
a= fear g

st ST g et ;o FRA &
fis 7w 7d) Y faar fem s W
ot g &1 A H T g A
3w fay 5 38 e wfaa) & g
73 faw #1397 7 AEmE & af)
Y farr %Y =g = A= oY A faer @
3 R T agw W feafr o
oY s W g fge frare w1 e
X T AT T A ag = & £ A
faaifeag & a7 o ) 9% ¥F H4y
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#= @ & 5 § w7 ¥ AEe
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FIog W IIET ¢ A SAR-H-vEA
™ TR ¥ far 79 o et anfeR)
w1 7T Fa7 w7 T 7w frwr F frew
22 @&t § a0FE ¥ A qqre Ay
feam fasii &7 @ @ e A
afes wieg o 72 9 F i few
W adie wxar § ag fawm & faw
ITERT g 4 3 faen F A awn
T FT @I g7

=it afeer wan (affr) - & qean
e §, wiAd wHEt o i faw e
faqr f& swv wxw F 71 fAe e § fa
o faw € arr iy 2w ) W gE € A
¥ fau oy aga §F s
21 77 v g A wTA & A quv
N2 AT W IGer A7 i faet w
T aTT IO A ¢ qE facpw @w
&1 s @t Tremeifer § owae
FHY T G A § KA TEE F g
Tremaifer ™ a9 & ww @ §, K
waT ot faw @ &, g0 Yo maddz A
ot IO wigg ¥ faw § &l o
ot 3a¥ wge fas 9% § dT WA q
W § @ w7 & fav sfemm e
Hags FTIGTA 7 awT T ¥ w7
w1 AT I W £ W HgTAAn
w47

gadr am & wgar wign g e foe
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fodt YA & ST §1 3Ek AE-ATH
AT GTAT § T AIGT AXTL Y A
i1 A faAml & foo o oo w0
7 %G W@ ITEE ¥ OTH W W9
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FTeaTE I fe ¥ coaeqy w0 7
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[ afx#r wa7)
7 g7 W §9F ALY g "wFar ¢ A
sta At ot F 771 5 Fleg Ay TEEF
#I fadlg Ggra1 2 %7 Bl-8E T
W ¥ IA F wrg oRdr A4 afam
&Y T &Y W 9z aga AAgI °v,
IE ATg B AT AN F A0 Deargq
I A 7 yqueTHgEE AT WEAw
W w9 Fogw i w4 fFoow oow
FCAM § X1 &Y A oTEHY I F FI9 F7q
g1 @ ag IqIMA g FE &
faw g adrd &1 9 a1 7§
ot da 9 39 &1 6T @ I3 & faw
faxita ag@ar #3707

SHRI M. N. REDDY (Nizamabad) : A
large number of telegrams have been re-
ceived from the sugarcane growers of
Andhra region complaining against one
factory in Pittapuram, owned by Shri
Pattabhiram  Rao, an Ex-Minister of
Andhria, wbo is an AICC member, your
own man, who has not paid arrears, He
should cxercise his influence and pressure
on the State Government and on this man
to pay.

Secondly. artificial sweeteners like sac-
charine are said to produce cancer in
human bodies and they have been banged
in America. s he going to ban them in
this country ?

THE MINISTER OF FOOD AND
AGRICULTURE AND LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI JAGIIWAN RAM): That does
not relate to my Department,

The question of sugar and jaggery has
been raised. One of the important factors
regarding the sugar industry that should be
borne in mind is that only ome third of
the total sugarcane produced in the country,
caly 32 or 33 per cent, is crushed by the
sugar factorics. It means that two third
of the sugarcane is utilised either for pur
or jageery or khandsari, and whatever
price may be fixed by the Government is
effective only in relation to the sugar fac-
tories. It is not effective in relation to
gur or jaggery or khandsari, because it is
not possible, even if it is so desired, to

DECEMBER 15, 1969

Prices (Dis.) 344

make arrangements to enforce the mini-
mum price for gur or jaggery. Many
times it has been considered in comsubta
tion with the State Governments also.
Often times it has been demanded by the
sugar factories also, not in the years whan
there is a large acreage under sugarcane,
but especially in the years when there i
less production of sugarcane, that some
control should be exercised on gur also.
But it has nol been possible and 1 perso-
nally feel that if we introduce any control
on gur, we will be putting millions and mil-
lions of our farmers to great hardship.
It will only encourage the petty officials of
the Government to harass the farmers, and
therefore, from the very beginning I have
been, whenever this question has come up,
against any kind of control so far as gur
is concerned.

SHRI M. N. REDDY: Why did you
prevent the Punjab Government from pur-
chasing gur to the extent of several crores
of rupees from other States?

SHRI JAGJIWAN RAM :
you talk throuch the hat?

Why do

SHRI M. N. REDDY : That has been
published : thy; they were prevented.

SHRI JAGJIWAN RAM : This is the
way you bchave: you flaunt telegrams,
and mow you ure referring to Punjab. 1
am saying that T have not permitted any
restriction to be placed so far as gur is
concerned. So far as the movement of
gur is concerned, whether iy was the
Tamil Nadu Government or at one time
the Andhra Government or at other times
the M:chrashtra Government, when they
wanted to place certain restrictions on the
movement of gur, I did not agree to that
Friends will remember that the Tamil
Nadu Government placed certain restric-
tions and whep it was agitated and taken
to court, it was held thet it was illegal
and immediately it was removed. Why I
am saying this is, 1 have been anxious to
sce that as far as 1 can envisage, | do
not agree to any scheme of things which
will unnecessarily put the Indicn farmer
to harassment.

Shri Prakash Vir Shastri has pointed out
certain restrictions so far as pur is con-
cerned, and if he is good enough to give
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me the detaus, T will take up the matter
with the Uttar Pradesh Goveroment, be-
cavse | have not agreed to any sort of
restriction on the movement of gur through-
out the country. Today, gur is free to move
in any part of the country and the [ntention
has been that the farmer may gain some-
thinc, Thés year, the acreage under
sugarcanc hes increased. In the previous
year, we agreed that the khandsari mills
may Start operating from the last wetk
of December. This year we agreed that
from the very beginning they may stamn
because of the large acreage under sugar-
cane and I was atraid that if we do not
do that, the sogarcane in large areas may
not be croshed by the sugar factories and
it may dry up. But in spite of this per-
mission, | do not think any manufacturer
of kbandsari has started, to any appreci-
able extent; even the gur manufacturer
bas not-yct started.  Therefore, it will
have its impact on the price of surarcanc.
But howsocver we take the precautiom to
fix the price of suparcane, that is not go-
ing to benefiy the two-thirds of the sugar-
cape arca where the minimum price s
pot enforced. That one factor has to be
appreciated.

SHRI CHENGALRAYA NAIDU :
When the sugarcane prices increase, auto-
matically the gur p.ives also will increase.

SHRI JAGITWAN RAM : Mr. Naidu
hat made certain  suggestions about bag-
asse ‘and molasses. It w.s made in the
debate the other day also. T will get it
examincd 8o far as molasses are concern-
ed, and let the House appreciate that |
do not control molases. That should be
sppreciated. 1 do not  control  molasses.
T do not deal with it. It'Is dealt with by
the Ministry of Petroleum and Chemicals,
and by the State Govts. (Interruption) 1
agree that the price for molasses that is
paid toduy is Do incentive price and it does
pot give any encouragement to the factory-
owner even 1o stock and store the molasses
prudently and cfficiently. Therefore, T took
up that question whether we could not in-
crease the price of molasses. I was told
that there are many industries which are
spirit-hased or alcohol-based. And when
ance the price of molasser is increased,

the price of akohol or spirit will go up,
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it will affect miny of the important io-
dustries and therelore it will not be de-
sirable to increase the price of molasses.
But 1 am going to take up this question
because if we increase the price of mol-
asecs that will have ils impact om sugar
prices and indirectly op the price of
sugarcane, So, I am going to take up both
these questions, of bapasse and molasses,
so that in totality we will take vp the
production of a factory and sce what re-
turn they arc getting and how 1o relate
it to the piice of sugar. The price of
Rs. 7.37 per quintal was lixed as a ns
tional price, as the House js aware, in
order to calculate the price of levy wagar.
The expeclation was that the faclories
will pay a price higher than the minimum
price. 'n 1967, we did it. In 1968, by
and lirge, many fa tories paid Rs. 10,
thouzh there were some recalcitrant fac-
tories which paid less.

Mr. Shastri made o ~urgestion and 1 am
going into it. If Mr. Shastri will use his
good offices to persuade the cane growem’

unions (o agree, it will be helpful. I do
not want cvery grower to agree. If the
unions .erce, it is enough. In Madras

the canc-growers have eniered into somc
agreement with the Parry and Company.
Year before last, when 1 was touring that
arca, they informed me that they had no
problems. They were just getting  the
minimum price, but they have evolved a
formul, that at the end of the crushing
season. depending on the return to  the
factory, the price will get adjusted. If
such an agreement is reached that will be
thbe only solution. ie. rclating the sugar-
cane pricc 1o be given to the grower to
the return that is ovuilable to the fa“tory
Let them pay Rs. 7.37. In some places,
they are paying Rs. 7.50. In some areas,
it is Re. 8. But let them enter into thic
agreement.

SHRI M. N. REDDY: Car you not
make it a statutory obligation ?

SHRI JAGITW AN RAM : Tf everything
i made st;tutory, parlial decontrol is nol
there. 't can bhe made uniform.  1f
growers in cerfain arcas agree, we will
see that the factory owners also agree. At
least in UP last year, this offer came
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from the factory ownecrs, but it was the
growers who rejected it Therefore, if
hon. members can use their good offices
aad persuade the growers, I will ask my
officer to take it up with the Mill-owners’
Amociation whether some agreement can
be eatered into by both parties.

I need not assure the House that ever
since I took charge of this Ministry, it
has been my cffort to secure a good price

to the Indicn farmer, [ can say with
some sense of satisfaction that by and
large, 1 have succ.eded in that, So far it

had been the ‘expeiience of the Indimn
farmer that in the year he produced more.
he got less and in  the  year
he produced less, he got more.
But 1 have succeeded so far as the miin
foodgrain crops are concernsd m fixing a
price and ensuring that whatever quantity
the farmer offers, the Government agency
will be there to purchase it at thal price.
There are some cish crops like groundnut
where we have not been able to do that
We have been examining whether in res-
pect of other commodities also we can
think of a procurement price and pur-
chase all the stock that may be evailabl:
at that price, if the piice tends to go down.

In all respects, I have been trying my
hest, but if somewhere we have failed, it
.ig due to the nature of thing. In the
case of sugarcane, the complaint has been
esbout arrears. Specially in north India,
it is one industry in which all the recur-
ring expenditure for the raw material is
met by the growers. They go on sup-
plying the cane. but the price for it is
paid to them after the sugar is produced.
The helplessness of the grower comes in
hecause of the perishable nature of the
sagarcane. His bargaining capacity goes
down because of that He can go on
ririke, but the sugarcane will not wait in
the ficld; it will dry up. Therefore, as 1
aid, it is a good supgestion. As a matter
of fact, a few days ago from UP, some
growers came to see me. [ assured them
that 1 will ask my officers to get in touch
with the Mill-owners’ Association and per-
waade them to pay something more than
the minimum price. But if this sugpestion
comes and if the cane-growers of Bibar
and UP and their unions come forward
with this sugpestion that let a particular
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price be fixed at the present moment and
let that be adjusted according to the ave-
rage price that the sogar factories make,
related 1o the suger price, it will be a
good formula which will be fair both to
the factories and to the came-growers.

st TweIT oy ;AN 99 AT g
TFTL T E TA A A A FQ@ §—
w% fag 37 qT it vave A fge

SHRI JAGIIWAN RAM - Once we fix
a4 minimum price, if anybody pays hess
than that, he is liable for prosecution,

ot T fag o frest 2% o=l
ey

W WA TN - AT q% 2T
A4l FGT a9 aF A w5 TV AG
T

Once we statutorily fix the price, sny
violation of the statutory price by amy
faclory s liable to prosecutios.

SHRI CHENGALRAYA NAIDU:
What about increasing the price of sogar
itsclf a little and then increase the price
of suparcane ?

SHRI JAGJIWAN RAM : That is the
simplest formula which any factory
owner would suggest. You are not mak-
ing any new suggestion. If any factory
owner is asked to pay more for sugarcane,
he will immediately say: if you increase
the levy price, I will pay more. Then,
it does not depend on the profis. It
only means that we pay the owner
more and hc pays more to the cane
grower. But the formula suggested by
Shri Prakash Vir Shastri js a reasonable
and rationzd one which can work scienti-
fically. So, if the cane-growers” onion
also show their incliation, ] will ask
my officers to take up the matter with
the mill-owners.

1837 Hrs.

STATEMENT RE: BANK ROBBERY
AT CALCUTTA

MR, DEPUTY-SPEAKER : Before wr
take up the Half An Hour Discussion by



